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Order dated 2.2.05 
	 01 

Heard M. B.B.Manty, L. Counsel 

appearing for the Applicants and Mr. B.Das, 

14. /iditiona1 3tandiri' Courlsel7 on whczn 

a cooy of this O.A. had already been 3erved. 

On being mentioned by the 14. Counsel 

for the Aplicants this matter has taken up. 
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In course of hearing, the App1ict has prayed 

to withdraw this O.A. which is hereby allowed. 

Liberty is hereby, however, granted to the 

Applicants to approach this Tribunal as..and 

when they shall feel aggrieved by any of the 

apprehended action front the Respondents. 

This case is accordingly disposed of. 

4end copies of this order to the Re-

pondents alonrwith copies of the O.A. and free 

copies of this order oe handed over to the 

Ld. Counsel appeatinr for both the parties. 
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